| P :

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

RA No.02/2005
IN

OA No.1301/2003

New Delhi: this the 27 ¢ day of M. 2005.

HON’BLE MR. SHANKER RAJU, MEMBER (J)
HON’BLE MR.S.A.SINGH, MEMBER (A)

Usha Kiran Goel,
W/o Sh. R.P.Goel,
Type IV, Plot No.91,
North West Moti Bagh,
New Delhi-110021 Review Applicant
Versus
1. Union of India through its

Secretary
Ministry of Information & Broadcasting,

Shastri Bhawan,
New Delhi-1

2. Union Public Service Commission,
Through its Secretary,
Dholpur House, Shahjahan Road,
New Delhi-110001 Review Respondents

ORDER (IN CIRCULATION)
HON’BLE MR. S.A.SINGH:

Review applicant has filed this RA No.2/2005 seeking review
of the Tribunal’s order dated 13.12.2004 in OA No.1301/2003.

2. In the present case, the applicant has asked for review on the
ground that while making the order dated 13.12.2004, the Tribunal
has not fixed the period when the directions of the Tribunal should
be carried out and has also not granted the consequential benefits
as prayed for in case she is found suitable by the review DPC,
which is to be held in pursuance of the order dated 13.12.2004 of

the Tribunal.
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We have gone through the documents placed on record. We
do not find any ground on which the review can be considered
especially when neither the applicant has shown any error
apparent on the face of record nor discovery of new fact.

Review is only permissible from the discovery of new and
important matters ;>r evidence, which after the exercise of due
diligence was not within her knowledge or could not be produced
by the applicant at the time when the order was passed or on
account of some mistake or error apparent on the face of the
record or any other sufficient reason. The applicant has not been
able to show any error that is apparent on the face of the record.
She is only trying to reargue the case.

In view of the foregoing the review application is without
merit and is dismissed in circulation.
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(sk° (SHANKER RAJU)
MEMBER {(A) MEMBER(J)




